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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 28th January, 2016

S.0. 268(E).—n exercise of the powers conferred by sub-sed®f section 3 of the Environment
(Protection) Act, 1986 (29 of 1986) and in purswant the notification of the Government of Indiatire
erstwhile Ministry of Environment and Forests numi&O. 1533(E), dated the 14th September, 2006
(hereinafter referred to as the said notificatidhg Central Government hereby constitutes thee Statvel
Environment Impact Assessment Authority (SEIAA)miiau and Kashmir (hereinafter referred to as the
Authority for Jammu and Kashmir) comprising of tbbowing members, namely:—

1. Shri S.D Swatantra —Chairman
House No. 7, Sector -8,
Trikuta Nagar, Jammu -180012.

2. Shri Mohammad Amin Nowshabhri —Member
7, New Colony, Nagam Hazratbal,
Srinagar-190006.

3. Director, —Member-Secretary
Department of Environment, Ecology and
Remote Sensing,
Government of Jammu and Kashmir.

2. The Chairman and members of the Authority fonda and Kashmir shall hold office for a term
of three years from the date of publication of tiigification in the Official Gazette.

3. The Authority for Jammu and Kashmir shall exegcsuch powers and follow such procedures as
specified in the said natification.

4. The Authority for Jammu and Kashmir shall basedecision on the recommendations of the
State Level Expert Appraisal Committee constituteder paragraph 5 for the State of Jammu and Kashmi

5. For the purposes of assisting the AuthorityJammu and Kashmir, the Central Government, in
consultation with the Government of Jammu and Kashrareby constitutes the State Level Expert Aisata
Committee, Jammu and Kashmir comprising of theofwihg members, namely :—
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1. Shri S. C. Sharma —Chairman
331, Shastri Nagar, Jammu — 180004
2. Dr. M. A. Tak —Member

124 Mominabad (near JACKFED), Anantang
Jammu and Kashmir — 192101.

3. Dr. G. M. Bhat,
Professor of Geology, —Member
Department of Geology,
University of Jammu, Jammu.

4. Shri M. A. Khan

290, Nursing Garh (Balgarden) Srinagar — —Member
190010, Kashmir.

5. Mr. Rachhpal Singh —Member

Raipur Bantalab, P.O. Raipur, Tehsil and District
Jammu.

6. Shri Braj Bhushan Sharma —Member
# 278 Sector 2 Channi Himmat,
Jammu - 180015.

7. Mr Abul Bashir —Member
Touheedbad, Nowshera, Srinagar.
8. Shri Abdul Rashid Makroo —Member

House No. 9, Lane No. 11, Sector C,
Gulshan Nagar Nowgam By-Pass,
Srinagar, Kashmir — 190019.
9. Dr. Falendra Kumar Sudan —Member

Professor and Head of the Department of
Economics, University of Jammu, Jammu.
10. Scientist, In charge, GIS Lab, State Remote —Secretary
Sensing Centre (J and K —SRSC), Directorate of
Ecology, Environment and Remote Sensing,
Government of Jammu and Kashmir

6. The Chairman and Members of State Level Expegraisal Committee, Jammu and Kashmir
shall hold office for a term of three years frone ttlate of publication of this notification in thefiGal
Gazette.

7. The State Level Expert Appraisal Committee, Janamnd Kashmir shall exercise such powers
and follow the procedures as specified in the patdication.

8. The State Level Expert Appraisal Committee, Janamd Kashmir shall function on the principle
of collective responsibility and the Chairman shafideavor to reach a consensus in each case, and if
consensus cannot be reached, the view of the riyagtwall prevail.

9. The Government of Jammu and Kashmir shall naifyagency to act as Secretariat for the
Authority for Jammu and Kashmir and the State L&gdert Appraisal Committee, Jammu and Kashmir, and
shall provide all financial and logistic supportcliding accommodation, transportation and suchrothe
facilities in respect of all its statutory functmn

10. The sitting fee, travelling allowance and deamallowance to the Chairman and Members of the
Authority for Jammu and Kashmir and the Chairmad dembers of the State Level Expert Appraisal
Committee, Jammu and Kashmir shall be paid in atzoare with the concerned rules of the Government of
Jammu and Kashmir.
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